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n.v.C. to reduce their off-take of 
power as far asp05sible in view of the 
emereency that had arisen. FOI' secur-
ing the equitable distribution of 
energy, the Stat" Government had 
also issued orders under Section 22 B 
of the Indian Electricity Act, 1910, 
regulating the supply and consumption 
of power; but all essential services 
were exempted from the operation of 
these restrictions. With the re-com-
missioning of two power generating 
sets at the n.v.c. towards the end 
at April, the position has considerably 
Improved. Full details of the steps 
taken in .this connection are contained 
in the statement made in this House 
by the Minister of Irrigation and 
Power on the 2nd May, 1961. 

Bbaratlya Mazdoor Sanlh 

4819. Shrl P. C. Borooah: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whet.her Government have taken 
notice of the demands of the Delhi 
Unit of the Bharatiya Mazdoor Sangh 
made by the unit in a recent two-day 
session; and 

(b) if so, what is Government's at-
titudE> towards th('~e (' an s~ 

The Deputy Minister of 
(Shrl Abld All): (a) Yes. 

Labour 

(b) Government takes a\l sum 
observations Bnd demands into ac-
count while dealing with partit-ular 
problems. 

Invp!ltment by Indian Industrlallsts In 
Surinam 

'640. Sbrl P. C. Borooah: Will the 
Minister of Commeree aDd Industry 
be pleased to state: 

(a) whether the Agricultur(' Minis-
ter of Surinam has recently called 
upon the Indian Investors and indus-
trialists to invest in Surinam for ib 
Industrialisation; 

(b) if so, what is the response from 
the Indian industrialists; 

( c ) whether any trade arrance-
ments are envisaged with that coun-
try; Rnd 

(d) if so, the details thereof? 

The MbWJter of IDdustry (Shri 
Manubhal Shah): (a) and (b). No 
such suggestion has come to the notice 
of the Government. 

(e) No, Sir. No arrangements are 
under consideratiOn at present. 

( d) Does not arise. 
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Bonus for Doek Worken 

'IU. Sbrl MubaIDmed EUu: Will 
the Minister of I.bour aDd Emplo1-
meat be pleased to &tate: 

(a) whether any 'Bonus' has been 
paid to the dock workers of India 




